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12.47 hrs.

STATEMENT RE: GURU GOBIND
SINGH MEDICAL COLLEGE.
FARIDABAD

THE MINISIER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHR1 UMA
SHANKAR DIKSHIT): Sir, 1t i8 a rather
longish statentent.

MR. SPEAKER. Would you hke 1o
lay it on the Table?

SHRI S. -M. BANERIJEE (Kanpur):
Let him read t. 211 boys and girls have
suffered.

MR. SPEAKER: All nght; you
read it,

may

SHRI UMA SHANKAR DIKSHIT; Sir,
1 nse to make a statement with refercnce
to the mention made m this House on
November, 23, 1972, of the situation that
has occurred at Fandabad where a sub-
standard medical college is alleged to have
been opened last year by a  privatc
management and capitation fees were real
ied from prospective students.

I wish to assure the House that even
before the matter was raised in Parla-
ment, we had got in touch with the State
Government of Haryana and requested
them to take appropriate action in the
matter.

I would like briefly to mention the
facts relating to the private medical college
at Fardabad as far as it has been possi-
ble for us to ascertain them from the
State Government of Haryana. It appeats
that the Guru Govind Singh Vidya Sevak
Society had sought the permission of the
State Government of Haryana some time
m 1971 for setting up a medical college
at Karnal, The State Government had
agreed to the opening of such a medical
coliege provided the society obtained ap-
proval of the Medical Council of India
under the relevant rules. Subsequently, it
came to the notice of the State Govern-
ment that the society had unilateraily decid-
¢i to open a medical college at Faridabud
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and had issued a prospectus inviting apph-
cations by November 10, 1971, and re-
quring the prospective candidates to pay
Rs. 10,000 as donation for college build-
ng, Rs. 10,000 as total dues for the full
term and Rs. 100 as registration fees. The
State Government issued a press note on
November §, 1971, in which they declared
that they had not approved of the setting
up of a private medical college at Farida-
bad, It was clanfied that candidates
could deal with such an orgamsation at
their own rish and that the Haryana Gov-
ernment were not a party to the plan
to start u college without fulfilhing neces-
sary conditions
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It 15 also Jearnt that the Guru Gobind
Singh Vidya Sevak Society addressed the
State Government aguin on February 2,
1972, requesting the Statc Government to
agrec to change the venuc of the medical
college from Karnal to Faridubad. In
reply, the State Government informed the
socicty that they had no objection to the
proposed change but that necessary ap-.
proval of the Medical Council ot India
would have to be obtained and affiliation
with the University secured after fulfilling
the prescribed requirements.

The Secretary, Medical Council of India.
wrote to the Haryana Government in
April, 1972, stating inter alig (i) that no
new medical college should be opened
until the staff and facilities in the exist-
ing colleges have been brought up to the
standard prescribed by the Medical Coun-
cil of India; and (ii) that the opening of
private medical colleges charging capita-
tion fees should be stopped.

It appears however that meanwhile the
management had already received fees
from several students. However, it appears
from the statement made by the studeats
that the management did not provide
proper buildings, adequate equipment, or
the necessary staff. For obvipus reasons,
it hag not been possible for the manage-
ment of the college so far to obtain
affiliation to the Punjab University or to
secure the approval of the Medical Coun-
cil of India.

‘
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Since the second week of this montn.
some of the studemds admitted to  this
college have been sitting ‘Dharna’ outsidy
my rcsidence.  On the 15th instant, these
students prasented a written memorandum
listing their grievances and specifying theu
demands. They stated that altheugh the
management had realised Rs, 20,000 each
from the students, no action had been
taken to fulfil the assurance contained in
the prospectup o5 the development ef the
minimum facilities required for a medical
college I am only paraphrasmg the
matter contained in  the memorandum,
Further, affilistion to the Punjab Univer-
sity had not been secured nor was re-
cognition frgm the Government of Haryana
obtamed. They also referred to some in
adequacies in respect of bujldings, equip-
ment and staff and stated that they went
on hunger strike from October, 25, 1972
and that thereafter the management closed
the college indefinitely. According to them
the Government of Haryana had given
permission to run dissection hall aed had
agree] to provide hospital facilities to this
coliege. The demands made by the stu-

denty were;—

(i) that an inquiry should be insti-
tuted against the management of
the college and appropriate action
taken against the defaulters; and

(1i) that their interest as medical
stodemis should be safeguarded
and the college should be taken
over by the Government and affi-
liation granted by the university.

Immediately aftor going through  this
memorandum I personally spoke with
the Chief Ministor of Haryama. On the
basis of my talk I semt a reply to the
students on November 16, 1972, advising
them that they shouki address a suimbic
complaint to the State Government of
Haryaxs with a view to ensbling the ap-
propris legal process to be sent in moden
so that the concermed defaulters could be
brought to book. If such legal actign
was initiated it might induce the manage-
mept either to Mty the monsy ta the
students or to take up the werk of astab.
2700 LS—8
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lishing the medical college in earmest. |
had explained to them that the Chief
Minister felt that since affiliation can be
granted by the university only upon ity
being satisfied as to the fulfilment by the
college of certain minimum  conditions
essential to the maintenance of prescribed
academic and other standards it was with-
in the exclusive competence of the con-
cermed university, that is, the Pusjab Uni-
versity, to dscide the question of affiha-
tion and that it woulg neither be practica-
ble nor proper for the Chief Minister to
direct the Punjab University to grant afil-
liation, ¥ stated also that the Government
of India could not interveme in this matter.
Further, ¥ intimated to them that the Chiof
Minister had even earher assured the
management permission for construction of
building and use of the gowernment hos-
pital at Faridabad as clinica] fagility for
training the medica} students,

Simultaneously, I also wrote to the
Chief Minister Haryana, enclosing copies
of the memoranda received by me and
the reply sent to the students. I have re-
quested the Chief Minister to institute
necessary inquiries with a view to meeting
the situation in an appropriate manner.

The Chief Minister informed mc¢ in
clear termn that the finaacial implications
of taking over the college by the State
Government were definitely beyond the
available resources.

¥ have spoken to the Chief Minister
agaio a few days ago. He old ms that
he has entrusted the matter to the vigil-
ange authorities for a detailed inguiry.

Sir, it has been Government of India’s
comsistent policy that the commercial type
of private medical colleges which’ depend
for their esistence om capitation fees and
which do not admit students exclusively on
the basis of merit should be discouraged.
We have communicated this policy stand
to alk the State Govemsamonis os weveral
occasions in various forums and through
official cemmunications. However, the
administration, of under-graduate medical
colleges is, as the Hon'Sle Members are
aware, within the legishtive and admiwis-
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:

[Shri Uma Shankar Dikshit]
trative competence of the States and our
policy can he effectively implemented only
if the State Governments concerned co-
operate actively and exercise due vigilance,

Recently, the States have begun to react
concretely to our policy discouraging private
medica] colleges based on capitation fees.
The Government of Bihar have promuigat-
ed an Ordinance in May this year which
provides for appropriate regulation of and
control on the opening of medical educa-
tion institutions in Bihar. 1 learnt that
the Government of Uttar Pradesh have also
recenly resorted to similar legislation. This
has been confirmed. They have issned
an ordinance. We have already requested
all the State Governments to give serious
consideration to the need for taking
similar acion,

1 have also directed the Health Minis-
try to have immediate consultrtions with
the Medical Council of Tndia with a view
to examining if the existing provisions of
the Indian Medical Council Act should
not he amended so as to prevent such
private medical colleges from coming intu
being.

SOME HON. MEMBERS rose—

SHR! S. M. BANERJEE: 1
seek one clarification, I had raised the
issue. ... (Interruptions).

! wew  fagrdt e
(varforac) : s wEREE, ¥ AT
T v Ay faew f6 qwer w1 W=
g 7 EET # R A Y Afe ar
aga yedr § e ot wed aafe @
iy § W Iw § fadeiy waw oY ¥
I W *qT AW 7

e wiliee : WG WY & wrowg
T § i W wi g ad gwe
A qr oy § o ag o v e
Kwgrgwr i
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st wex faprt awmdsht ;o ww
&5 angd T

R RT3 @ @ 6
efrgt &5 9 gafee f5 At
LECH ER ARl

ot waw fagdt woddlt : weer
X A5 9w
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e wiEw . AT 8SEr X
& g & w7 fean e & &5 w19

Nt wew fagdt wwddt © s
A& Fea afl T gy

wega AR § wew< draar
& ait st wifgr oW
W AT Y AT HT A W g
FAT Jg Wy 1 WY grgAr Tifgw
wgT groq o1 aW fafw & wd ¥
T ITH EY 33 &34 AN ANAreAd
mE & =fgr

ft wrw fagpdt qelh @ =
qIq a9 7 qECgq Afewa s
F HTC WTEr

weoqw qfivg @ EET g TH
Tgy @ifaw waem § Wit Wt At
wgaw Ay ¥ A Ko % Ay
feke it finwr wox & forg dare ¢
qafg &8 N 9T wa  wdfchedee
aig ¥ W e &) e 0y

SHRI 8, M. BANERJEE: May 1 make
a submission?
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MR. SPEAKER: Mr. Banerjee, you
are not to be taken notice of when I am
speaking.  You know the rules. When
the Speaker is speaking, no other Member
will be taken notice of.

We can fix a short debate on it. I
keep on receiving a number of letters. It
is very unfortunate that Guru Gobind
Singh’s name is associated with it. Hun-
dreds of letters come asking for messages
for various functions, for inaugurations,
tournaments, wedding and so on. We do
send a mesage In this case also, when
they asked for a message, I also sent a
message, “Wish you a very happy futuye " 1
was shoched to Jearn that they attached
our messages and photographs along with
the Prospectus. 1 came to hnow only
very recently.

The boys are also very much aggrieved.
We must find a way out as to how to ac
commodate them, The University did
not recognise them. The Government is
unable to run the College. They ‘are ag-
grieved persons.  Specially. we sympathise
with the Minister. He has to  face
dharna every day. 1 see different types of
dharnas before his house every day.

‘We must have a short discussion on it,
Would he agree if we discuss it for about
an hour some day?

SHRI UMA SHANKAR DIKSHIT: 1
don’t mind.

MR. SPEAKER: Thank you. We now
adjourn for lunch to  re-assemble at 2
O'clock.

13 v,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen of
the Clock.

[Ma. DRPUTY-SPEAKER in the Chair).
RE. BUSINESS OF THE HOUSE

MR_ DEPUTY-SPEAKER: We resume
fhe discussion on food situation.,..
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SHRI S M. BANERJEE (Kanpur): 1
have a submusion to make, Sir. In fact,
I was going to make the request to Spea-
ker when he suddenly adjourned  the
House for Lunch. ...

MR. DEPUTY-SPEAKER" Suddenly?

SHRI S. M. BANERJEE: Just a minute
before 1,00 p.m.

If you see the Order paper, you will
find that after the discussion of the Re-
port of the Commissioner for Linguistic
Minorities, there is the All-India Services
Regulations (Indemnity) Bill, then comes
Prof. S. Nurul Hasan’s motion about UGC’s
report ...

MR. DEPUTY-SPEAKER:
wrong?

What is

SHRI S. M. BANERIJEE: There is noth-
ing wrong. I have consulted the other
hon, memberg also who are interested in
the payment of Bonus (Amendment) Bill.
Instead of Prof. S. Nurul Hasan’s motion
on the report of the UGC, the payment
of Bonus (Amendment) Bill may be taken
up first because we want this Bill to be
passed this week. Unless it is
passed it will not be implemented.

MR. DEPUTY-SPEAKER 'That will
be conveyed to the Speaker,

SHRI S§. M. BANERIJEE. Not to the
Speaker, Sir. It is actually for the Minis-
ter of Parliamentary Affairs. You can con-
vey it to him. .

MR. DEPUTY-SPEAKER: Order please,
The Rules is very clear;

“Provided that such order of business
shall not be varied on the day that busi-
ness is set down for disposal unless the
Speaker is satisfied that there. is suffi.
cient ground for such variation.”

SHRI S. M. BANERJEE: Mr. Raj Ba-
hadur is here, Sir,

MR, DEPUTY-SPEAKER: That can be
conveyed to the Speaker, and the Munister
of Parliamentary Affairs himself has heard
you.



